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line bas been questioned by academics
and other independent organizations.
They say thar a lot of window-dressing
has been done, because according fo the
World Economic, Survey, 40 per cent of
the world’s certified poor are living in
India. Prof. Minhaus, a former Planning
Commission Member, has made a survey
and, according to his survey, about 45
per cent of the people are living below
the poverty linc. According to anm inde-
pendent organization, more than 50 per
cent of the people are living below the
poverty line. Therefore, T would like
to know from the hon. Minister why is
the discrepancy. Have you made any
window-dressing in the acccunts? Othet-
wiz2, how could that differ from orga-
nization, to organization and from acade-
mician to academician?

SHRI SUKH RAM: Madam. we are
n2t depending upon the reports of the
world organization. We are depending
upon our 2wa organization, that is, the
Indian Sample Survey Orpganization which
conducts a survey and makes estimatcs
once in an interval of five years. I have
already concodded this  point that there
have been suggestions and a number of
scholars and cexperts have suggested some

different methodologies and, for
that purpose, a committee of
experts has already been consti-

tuted and that is looking into this entire
prablem. If the hon. Member wanlts- 1o
make any suggestion to that committee,
we will welcome that also. Your sugges-
tion will alp ve welcome. ...(Interrup-
tions) . . .
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THE DFPUTY CHAIRMAN: The
Question Hour is over. Now Short No-
tice Question. Shri Inder Kumar Gujaral.
... (Interruptions)

This is in continuation of the Ques-
tion Hour—the Short Notice Question.
Shri Inder Kumar Gujaral,

SHORT NOTICE QUESTION NO. 1

Access to Eighth Plan Documents by
World Bank

1. SHRI INDER KUMAR
GUJARAL:T
SHRI SOMAPPA R. BOMMALI:
Will the Minister  of PLANNING
AND PROGRAMME IMPLEMENTA-
TION be please to state:

(a) whether Government’s attention
hag been drawn to a write-up appearing

L ]Translitration in Arabic Script.

iThe question was asked on the :Hoor
of the House by -Shri Inder Kumar
Gujaral,
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in the Indian Express of the 16th July,
1992 that Eighth Plan documents were
shown to and commented upon by the
World Bank before the Parliament took
cognizance of il; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE Mi-
NISTRY OF NON CONVENTIONAL
ENERGY SOURCES (SHRI
SUKH RAM): (a) and (b) Yes, Sir,
The report is not correct. The 8th Plan
document was approved by the National
Development Council (NDC) in its 44th
meeting held on May 22-23 of this year.
Thereafter it was not a "secret or con-
fidential document. The Planning Com-
mission has not given a copy of the
document to the World Bank, nor hos
the Commission received comments from
the Bank. The question of making
amendments to the document after ap-
proval by the NDC does not arise. The
document has already been  circulated
.among the Meinbers of Parliamentary
Constultative Committee attached to the
Ministry for its meeting held on July 6,
1992 and will be laid before the Par-
liament as in the past as soon as it is
printed.

SHRI INDER KUMAR GUJIRAL: Ma-
dam, the hon. Member’s reply is bland
and also equally depressing. The state-
men¢s which he has acknowledged Thas
been made by a very responsible journa-
list very categorically. It does not say

" “showed” it says “shared” with the World

Bank. Then it proceeds to mention about
the comments on it. May I ask him if
he has checked up with the Secretary,
Planning Commission;, if the World Bank
passed on their comments to him?

SHRI SUKH RAM: Madam, it is verv
unfortunate that the hon. Member with
such a vast experience, is depending on
the report of ; reputed journalist, but he
is not depending on the facts which I
have stat¢d in the House. If the hen.
Member has gone into, or seen. the report,
then, it says that before the Eighth Five-
Year Plan document was shown to Indian
Par]iamemf!, the World Bank had been

[ RAJYA SABHA ]

Question 40

given access to it. This weport starts from
this sentence.-

Now, I have made it clear that it is
confidential only upto the time when the
NDC puts its” seal on this document.
After the NDC has approved this docu-
ment, it ig not a secret document, it is not
a confidential document.

I have alredy verified from all the
agencies, from the Secretary, and it is
only with reference to the Press report.
The World Bank has also sent a com-
munication that they never sent any com-
ments to the Planning Commission. I
ascertained from the Finance Ministry
also. They have also apprised us, written
to ws that they never gave any document
to the World Bank. 1 do not know the
internal working of the World Bank. If
something has been written about the
Eighth Five-Year Plan in their internal
working I am not ~ware of it. But the
question is whether any change — T am
not aware of that — has been according
to the World Bank's suggestion, whether
we have made any change in our policy
or in the Plan document according to
their suggestion. Then only would it have
been derogatory.

SHRT INDER KUMAR GUJRAL: The
days of whick the hon. Minister is talk-
ing are somewhat outdated. There were
days when these documetds were  not
shown to the Worlg Bank. Those days
are now gore. Now we are working un-
der the conditionalities imposed by the
Worid Bank. If we go to the details that
were given comments on, those pertain to
‘methodology of the Plan’, they pertain to
the ‘old shibboleths’,' unrealistic’ and ‘over-
ambitions’. T am quoting within quotes.
't also talks of ‘conditnic;nalities’; it also
talks of fiscal adjustments; it also talks of
the rolling back of subsidies; it talks of
tha production in various sections in agyi-
culture; it talks of industrial policy and
it talks of the deficits. But the Minister
would make us believe that all these are
innocent documents of which he is not
aware and that he has not taken note of.
I am asking » simple question now. Has
he read in the press the statement and
camments with qiiotes and unquotes on



41 Short Noiice

al] these documents? If you want I will
pass on a copy to him. Has the Plan-
ning Commission taken the trouble of
making a detailed survey and also mak-
ing 5 detailed statement to the public that
these gquotes and un2iotes do not con-
form with the Gover:menl’s present po-
licy? e

SHRI SUKH RAM: The main ques-
tion which was agitated in both the Hou-
ses was that the Planning Commission
made the Plan document available to the
World Bank and th:t that was derogato-
ry to our dignity and that the sovereignty
of Parliamen; was damaged. These were
the attacks. Now, the hon. Member says
that the World Bank has made certain
comments. My submission is that after
this document had been approved by the
NDC, it ad become a public document.
There was no secrecy about it. The De-
puty Chairman of the Planning Commis-
sion had made availlable to the press a
summary of the Eighth Five-Year Plan
and there have been comments on the
Fighth Five-Year Plan. (Interriiptions)
Anybody is ag liberty to make any com-
ment after it had been approved by the
NDC.

SHRI INDER KUMAR GUJRAL:
The World Bank cannot be ‘anybody’.

SHRI SUKH RAM: I cannot say about
it. You may be knowing better about
the World Bank. What  comments
the World Bank has made that has appta-
red in the press. They may be at liberty
to make any comment about our Plan
document. I cannot make any comment
about that. But as far as the secrecy of
the document is concerned, this has not
been breached. Now, whatever comments
are coming, we are taking note of those.
I may make it clear that we are not gui-
ded by the World Bank in preparing the
Eighth Five-Year Plan or any other po-
licy document.

SHRI SOMAPPA R. BOMMATI:
The hon. Minister has said that the draft
Plan proposal was not given by the Gov-
ernment to the World Bank. Our ex-
perience with this Government recently
is that letters' have been given without
records, instructions are given or sought
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without reccrds and there is a
growing public opinion in the coun-
try that the Plan dotcuments and the
Budgetary proposals are scrutinised by
the World Buank and are ultimately tailo-
red to suit the conditionalities of  thel
World Bank. If this Government can-
no; keep the secrecy of the Government,
may | know from the Minister why the
Draft Plan can’t be released to the pub-
lic so that there is a national debate and
we can give opinions, so that the Gova
ernment can improve upon its Draft Plan? .
I would like to know if he would change
his policy in regard to the Budgetary and
Plan Documents. There is nothing harm-
ful about it. Let the public know about
it. Will the Government change its po-
licy?

SHR! SUKH RAM: Madam, what is
the experience of the hon. Member, well,
I cannot challenge it. Tn a way it is a’
personal matter. My only submissiom,
which I have been trying to explain, is
that T am siying something here with
full responsibility. After ascertaining all
the facts, I am vlacing them before this
honourable House. These are the facts.
If you have got some documents or some
information in your to sess‘on...(Inter-
ruptions). . .

SHRI KAMAL MORARKA: Madam,
he goes on commenting on the seniority.
of Mr. Gujra!, on the seniority of Mr.
Bommai. Are we going to. listen to” ho-
milies from the Minister? We do not want
that commentary from him. He can ans-
wer the facts and* of his place. . .(Infer-
ruptions) . ..

The DEPUTY CHAIRMAN: Don’t use
such wards. I won’t allow it.

SHRI SURESH KALMADI: He should
not use such words. .. (Inferruptions). ..

SHR] KAMAL MORARKA: Have you
heard him making derogatory comments
on Mr. Gujral, derogatory comments on
Mr. Bommai? Wha is he? He is not in'
his chamber. He is in Parliament. He
must know how to submit before Parlia-
ment. We are not going to tolerate his**

*Not secorded

*+Expunged as ordered by the Chair.
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We are not going to tolerate it. The
Minister must know how to behave him-
self. We are not going to tolerate it. ..
(Interruptions) . . .

THE DEPUTY CHARIMAN: Mr,
Morarka, please don’t use such expres-
sion. . . (Interruptions) .. .Order please.

SHRI SURESH KALMADI: Madam,
these wordg “* ” should be expung-
ed from the record. We have never heard
these words ‘“'* ” should be expung-
.. .(Interruptions) . ..

SHRI KAMAL MORARKA: All right,
I said it. What is unparliamentary about
‘o »? What is wrong with it? Madam,
please go into the record. I stand by
every word of what I have said. .. (Infer-
ruptions) . . . After the Question Hour, we
also * and he can also get out.

THE DEPUTY CHAIRMAN: Just a
minute.

SHRI SURESH KALMADI: We have
never heard such words before in the
House.

~SHR1 KAMAL MORARKA: Don't
teach me parliamentary etiquettes.

SHRI S.K.T. RAMACHANDRAN:
He has no business to ask the Minister to
... (Interruptions) . . .

SHRI KAMAL MORARKA: I have no
objection if the Minister does not want
to * he can sleep here. But he has no
business to comment on Mr. Gujral and
on Mr. Bommai. I thke serious exception
to it.

SHRI R. K. DHAWAN: Why are you
bothered?

‘SHRI KAMAL MORARKA: Even if
he comments on Mr. Dhawan, 1 have to
bother, That is the point...(Interrup-
tions) . ..

It is everybody’s concern.

THE DEPUTY CHAIRMAN: Leave it

to me. I can handle it.. . (Interruptions)

Mr. Dhawan, wil] you please take your
secat? Please leave it to me. .. (/nterrcp-
tions) . .. -

SHRI R. K. DHAWAN: He is total-
ly wrong. . . (Interruptions) . ..

 *Not recorded,
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THE DEPUTY CHAIRMAN: I said,
I will look into the record.

SHRI VITHALRAO MADHAVRAO
JADHAV. Madam, he hag no businesste
use such words against the Minister.

... (Interruptions) . . .

THE DEPUTY CHAIRMAN: Mr.
Krishna Kumar, will you please sit down?
. ..(Interruptions) . . .

SHRI SHANKAR DAYAL SINGH:
Madam, this is not the way. You should
control them.
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afaw

I know thay you are agitated. . . (Interrup-
tions) Please sit down. . . (Interruptions) . .
‘When 1 tell you to listen to me, you don’t
listen. Then, how is he going to listen to
me ?.. . (Interruptions) :. .Don’t get agita.
ted. Please sit down.

SHRI SURESH KALMADI: I: is very
unfortunate that Mr. Kamal Morarka has
used such an expression.
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THE DEPUTY CHAIRMAN: Don't
use the words * ’ We have never
used them.
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Za¥ AMET HIT IAHT FI A &,
us fafae,

I am not permitting. One minute, Mr.
Gujral.

SHRI INDER KUMAR GUIRAL; It
is very strange. Madam, whatever the
Minister may or may not have said, I
don’t thiok it is serious.

THE DEPUTY CHAIRMAN: Now let
us go ahead on a good note. Say that
you don’t mean it. you were agitated.
That is all. Okay. That is all.

SHRI SUBRAMANIAN SWAMY: He
has disowned the advocate.

SHRI SURESH KALMADI: Madam,
he must take back his words. It is very
unfortunate that Mr., Kamal Morarka:..
(Interruptions).

THE DEPUTY CHAIRMAN: It is
over. That mafter is over now. (Inter-
ruptions). I am capable of handling it.
Will you please sit down?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS WITH ADDITIONAL
CHARGE OF MINISTER OF STATE
INyTHE MINISTRY OF DEFENCE
(SHRI S. KRISHNA KUMAR): Is it go-
ing on record?

THE DEPUTY CHAIRMAN- 1 will
look into the record. I have said that I
am the custodian of the record. (Inter-
ruptions’). 1R )

SHRI S. KRISHNA KUMAR: Then
we are at liberty to ask anybody to...*

SHRI KAMAL MORARKA: Madam,
I used ap English phrase whhich has been
misunderstood. I did not tell the Minis-
ter to....*. Only you can do that. - I
cannot do that. !

THE DEPUTY CHAIRMAN: I wont
do that. And those words of Mr. Morar-
ka will not go on record.

SHRI KAMAL MORARKA: I am only
saying that he can answer the question
and....*. T amend it to ‘go out’. He

-*Not" recorded.
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can answer the question and go out. This
cannot be objectionable. (Interruptions)..

THE DEPUTY CHAIRMAN; When 1
am standing, all of you, please sig down; -
not only sit down, but please keep quiet.
Mr. Morarka, I do not know why . you
suddenly got agitated. The Minister is
answering the question at_great : length.

SHRI MENTAY PADMANABHAM:
He has not answered it

SHRIMATI RENUKA CHOWDHU-
RY: That is the point. He has not ans-
wered it. (Interruptions).

THE DEPUTY CHAIRMAN: May I
ask what behaviour is  this? There are
other phrases salso in the English langua-
ge. Resonably, you could say, 'The Mi-
nister can leave’, if you want him to
leave. But that is my job, not yours.
When you are elected to this- place; you
may do that. But, just now, please. ...
(Interruptions). 1 have got supplementa~
ries. Mr. Subramanian Swamy.

SHRI SUKH RAM: Madam, I still
fail to understand what infuriated Mr.
Morarka. (Interruptions).

SHRI KAMAI. MORARKA: Madam,
again. . .. (Interruptions). Please tell him
to mind his own  business. (Inrerrap-
tions). He fails to understand the main
question.  How can he understand me?
He does not understand the question at all.
How will he understand me?

SHRI ASHIS SEN: Madam, in spite
of your. saying that the matter is over,
again the Minister iy provoking Mr. Mo-
rarka.

THE DEPUTY CHAIRMAN: = Mr.
Morarka’s  question jis coming much
later. Before that, there are many
people.

U Sreas aEE w1 S99 & |

SHRI SUKH RAM: 1 was replying
to the question raised by Mr. Bommai.

(Interruptions). And, he made certaim
allegations againsg the Govermment i

. hag. said that .we are being guided by -
the World Bank and this has been the- -

experience there. I simply said, “It
may be your experience.” But, as far
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[Shri Sukh Ram]
as I know, I am simply stating in this
House what .are the facts. If this is
also not to be tolerated by hon. Member,
what can T do? I have not uttered a
single word which has injured the feel-
ing of Mr. Morarka or Mr. Bommai.

SHRI R. K. DHAWAN: Ever since
he los; the Ministry, bis feeling has been
injured.

gaawmafa : mit ag FEE @
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SHRI SUBRAMANIAN SWAMY:
Madam, he is giving a personal expla-
nation.

"THE DEPUTY CHAIRMAN: Even
personal explanations cannot be given
without iny permission. That is the rule.
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SHRI SUKH RAM:
cally denied. Neither the Planning
Commission has been guided by the
World Bank, nor any confidential docu-
men; was made available to the World
Bank.  After the NDC approval, when
this Fighth  Five-Year Plan document be-
came a public document, there was na
secrecy about it.  Therefore, anybody,
within the country or ocutside the coun-
try, any organisaiion, may comment any-
thing on that; But Parliament is sup-
reme and we are placing this document,
this ' Eight Five-Year Plan document, be-
fore both the Houses of  Parliament.
(Interruptions}.

THE DEPUTY CHAIRMAN: Thig is
not the way. You read the answer,
please. Then you would know what is
given in the written answer.

SHRI SUXH RAM: At that time,
Members will have an opportunity to
comment upoa our document. I have al-
ready made my position clear. If still
any doubt persists, what can I do?

1 have categori-

THE DEPUTY CHAIRMAN: Subra-
manian Swamyji, does a doubt still per-
sist? (Inferruptions). Mr. Bommai, he
hag answered whatever he car.

[ RAJYA SABHA]
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Question 48

SHRI SOMAPPA R. BOMMALI:
Madam, let me put my second supple-
mentary.

THE DEUPTY CHAIRMAN: You
don’t have a sccond supplementary. You
have only one.

SHRI SOMAPPA R. BOMMAIL: He
'has not answered my question.

THE DEPUTY CHAIRMAN: Mr.
Bommai, you had only on: stpplemen-
tary.  (Interruptions). Don’{ interrupt.
Don’t make this a habit. That is why
running of this House has becume diffi-
cult because 1 am not heard.

SHRI SOMAPPA R. BOMMALI:
Madam, is the Governmeni prepared (o
change the policy so that all the plan
docutnents, including the budgetary do-
cuments, are made public so that there
will be a mnational debate? (Interrup-
tions)...That is the queition I asked.
Is the Government thinking of changing
its policy?

SHRI SUKH RAM: Madem, there
cannot be any change afler the Plan do-
cument has been approved by the NDC.
It is only when we place the ciocuments
before both MHouses of  Parliament. ..
(interruptions)

THE DEPUTY CHAIRMAN: No, no.
I am not permitting.

" SHRI ~ SOMAPPA R. BOMMAL:
He has not answered my quesiion. (In-
terruptions).

THE DEPUTY CHAIRMAN: I am
not permitting anything except Mr. Sub-
ramanian Swamy. (Interrupiion:). Mr.
Bommai, you are a very senior Mem~
ber I dom’t take it as a erogatory re-
mark. I am saying that thore s a pro-
cedure in tis House. (Interruptions) Mr.
Jadhav, you are also a Member of this
House and the rule applies to you also.
I said, the rule applies to you also.
Take your seat. = Dont ‘interrupt the
House. It is a very bad habit and I am
very sorry about it The thing is “hat
the question was in the name of Mr.
Gujaral. T allowed him two sapplemen-
taries. I also permitted you to give an
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explagation which you thought you did-
n’t. give. Now, 1 have other Members
also, At the same time, we have other
business also.

‘SHRI ~ SUBRAMANIAN ~SWAMY:
Medam Deputy Chairman, in view of the
fact that the press report  seems to be
based on -a:idocument circulated by the
World ‘Bank at the Paris meet of the
Congortium—that is the country report
on Imdia which is supposed to be confi-
dential—I would to know whether the
Minister has seen this document himself
ang. whether he is prepared to place that
document, from which these quotations
are made, on the Table of the House

SHRI ‘SUKH RAM: 1 have already
submitted that piether we made any do-
cument “available to- the World Bank..
(Interruptions)

SHRI SUBRAMANIAN
Have you seen the World Bank docu-
meng circulated in ‘the Paris meet of the
Consartioni' 'and are you willing to place
it on 'thé Table of the House so that
we ‘can. ... (Interruptions)

SHRI SUKH RAM: Neither 1 have
seen it mor I am in a position toget
hold of the document from the World
Bank. (Interruptions)

SHRI1 SUBRAMANIAN SWAMY:
No, no. 'Our Fitance Secretary, Mr.
Ahluwalia, was present there in that
meeting and the copy was given to the
Indian  Government. I would like to
know whether ycu will place that re-
port on the Table of the House. (Infer-
ruptions)

SHRI SUKH RAM: As far as the
Plapning Commission is concerned. . . (In-
Terruptiony) :

SHRI SUBRAMANIAN SWAMY:
Madam, I need your: protection ‘how.
You have been protecting everybody.
There is a document of the World Bank
from which the Indian Express hag made
quotitionh, That has been made availa-
ble to the Government of India in the
Paris ‘'mset of the Oonsortium when the
Coneortivnn méeting took place in May
1992; thut is,- this year. The Expendi-
ture “Secretary, Mr. Ahluwalia, was sent
thﬂ "“""'7 s -

F27 FULY 19927

SWAMY: -

Question 6

THE DEPUTY CHAIRMAN: Not
our Ahluvmﬂ;. :

SHRI SUBRAMANIAN  SWAMY:
Mr. Montek Singh - Ahluwalia went there
on behalf of the Minister of Finance
and the report as given there and cirula-
ted there. I would like to know whether
the Minister has seem that document and
whether he will place that report on' the
Table of the House 'so that we can satis-
fy ourselves  that the Indian Express
quotation are wrong. :

THE DEPUTY CHAIRMAN: Thé -

Minister said that he has not seen  that
document.

SHRI SUBRAMANIAN SWAMY:

Then he has come unprepared to the-

Houssz,

SHRI SUKH RAM: 1 have not seen
that document. '

THE DEPUTY CHAIRMAN: ‘Neither'

he has seen that report mor he was' there.
SHRI KAMAL
whole question is based on that.
THE DEPUTY CHAIRMAN: He was

not therc‘ in Paris. How could he see.

that9

SHRI SUKII RAM: Madam, I am
not aware: about what circulated by the
World Bank at the Paris méet of
Consortium. . Bm for argument's ‘sake;
even if it was cireulated, T don’y coiicede
this potnt. The only relevant point i,
at what point of time it was dohe, whes
ther it was done before the NDC’s ap-
proval or it was done after the NBCs
approval, The N.DC. approval was
given. ., (interruptions) . . :

SHRI SUBRAMANIAN SWAMY:
Madam, please direct Lim to place it
on the Table ... (interruptions). ..

SHRI KAMAL MORARKA: When 1
said, “I am angry", he is surprised. why
I amx angry.

SHRI SUKH RAM: Mr Moragka, ]
am not new to this House, that ylo'u' un-
derstand. '

SHRI JAGESH DESAL If any sug
gestion or advice comes from any quar-

ter, whethér it is from the World Bank
or -any other: orgamisation, and if it i§

in the interest of the'country, there s

nothing wrong in accepting it. I would

~

MORARKA: The
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like to know from you, Mr. Minister,
since the comments have appeared in the
press, at what point of time these com-
ments had been made by the  World
Bank, whether it was before you put the
report in the Consultative Committee or
afterwards, and if it wag earlier, then
whether the Government will make an
inquiry and find out from what source
they got this kind of document and on
which date they had made the coiriments.
I would like to know whether the Go-
vernment will make an inquiry about it.

SHRI SUKH RAM: 1 have already
made an inquiry about it before coming
to this House, from the Finance Mims-
. try, from my own Planning Ministry,
that this document was not made avail-
able to the World Bank before the ap-
proval by the NDC and for the NDC
we cyclostyled about 600  copies and
made available these copies tg all the
Chief Ministers, to all the Secretaries
of the Government of India and to all

the Ministers and we had requested all

of them that this document was only for
the official use. So I satisfied myself that
it was net...(inferruptions). ..

SHRI JAGESH DESAI: Madam, that
was not my question. What I wanted to
know was if the comments were receiv-
ed eariler than you gave to the Chief
Ministers or the Consultative Committee,
whether you enquired as to how they got
the report, That is all I wanted to know.

SHRI SUKH RAM: - We have not
given it earlier. There is no question of
it and I have made inquiries and I have
satisfied myself, )

SHRI . SUBRAMANIAN SWAMY:
Madam, how can he say categorically
when he doesn’t know that the docu-
ment exists? The May-document which
was circulated to the Comsortivm coun-
tries in which the Indian Secretary was
present has not been given tothe planning
Miinister. He doesn’t know what is
available with the Government of India.
So how can he be so categoric? Ask
him to make. .. (interruption). ..

THE DEPUTY CHAIRMAN: I don’t
think e was Planning Minister then.
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Question 52

SHRI SUBRAMANIAN SWAMY:
No, it does not matter. Government is
continuing. It is not that...(Interrip-
tion) ...

THE DEPUTY CHAIRMAN: No, he
took the oath very recently. He is sure. . .
(Interruptions) . . ..

SHRI SUBRAMANIAN SWAMY:
Madam, jt is not that. Let him say that
he will make inquiries whether such a
document exists and that he will
place it on the Table. Let him make
that much commitmen¢ that he is being
kept in the dark and that he will find
out whether such a document exists. ...
(Interruptons) . . .

SHRI SUKH RAM: There is no ques-
tion of making an inquiry. That NDC-
approval  was. .. (Interruptions) ., ., Let
the hon. .Member...(Interruptions)...
Let the hon. Member tell me on which
date that meeting took place and when
it was circulated.

SHRI SUBRAMANIAN SWAMY:
Your Finance Minister is sitting there.
He knows about it. This  Consortium
meeting in Paris took place in May this
year. . . (Interruptions) . ..

SHRI SUKH RAM: And it was ap-
proved by the NDC in the third week of
May.

SHRI SUBRAMANIAN - SWAMY:
It was before that. This meeting of Con-
sortivm in Parig took place before the
NDC meeting.

SHRI SUKH RAM: Well, az far as
the Planning Commission is concerned,
I made my position clear that it was not
made availablz to anybody before the
NDC - meeting.

THE DEPUTY CHAIRMAN: Mr.
Salve...(Interruptions) .. No, 1 think
we have had enough discussion,

AN HON. MEMBER: No, Madam.

SHRI KAMAL MORARKA: Madam,
1 want to seek a very small supplemen-
tary.

THE DEPUTY CHAIRMAN: 1 have
your name. Mr. Salve.

SHRI N. K. P. SALVE: Madam, may
be, techmically what the Minister says
must be correct factually, in point of time
it may not have been given. Why are you.
shy of admifting, you and the Finance: ..
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Ministry, that the entire ecomomic poli-
cies are being formulated in consulta-
tion with the World Bank and the IMF.

.. Unterruptions) ... They are your cre-
ditors and you are consulting them and
they are telling you what ought to be
the limits of deficit financing or they tell
you what should be the growth of bor-
rowed money.

SHRI JAGESH DESAI: Madam, I
strongly Gb]ect to this.  Credit cannot
decide our economic policies. I take strong
objection to Mr. ‘Salve’s remark. It js an
insult to the countty...

SHRI N. K. P. SALVE: Madam, I am
saying- . . (Interruption) ... Jageshji did
not hear me. . .(Interruptions). . -

THE DERUTY CHAIRMAN: Mr.
Desai, you did not hear him properly.

SHRI N. K. 'P. SALVE: Madam, 1
said, “You are determining your econo-
inic  pelicy in conmsultation  with the
World Bank aud:'the I.M.F.

(Interruptions)

SHRI V. NARAYANASAMY: No, no.
The Prime Minister made it very clear
on that day... (Interruptions)...

THE DEPUTY CHAIRMAN: Okay.
Now you put your question.

SHRI N.K.P. SALVE: Madam, I can-
Bnot- 'be cowed down because 1 am talking
on a subject I ynow about. (lalerrup-
tions). . . :

THE DEPUTY CHAIRMAN: Put your
question, please. (Interruptions). ..

SHRI N. K. P. SALVE: Madam, [
am talking: on a subjecy I kmow about.
Have they.not determined what ought to
be- the fiscal deficit? May I.ask any one
of them: What are the ingredients of 2
fiscal defigit? If they awre going to deter-
mine what loan we will take, if they are
going to determine what is going to be our
budgetary deficit. ..

THE DEPUTY CHAIRMAN: Wil you
please’ put your supplementary?

SHRI] N.K.P. SALVE: are we
not’ discussiig this -matter with them?
All that'T want to submit is.
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SHRI N.K.P. SALVE; Tyagiji, you
are 3 respected Member. I am as much
worried about the party ag you are wor-
ried. Therefore, I am asking a question.
The nation is above the party sometimes.
Therefore, I am &hsking a question whe~
ther or mot, Mc. Minister, whay was con-
tained in the document was discussed
with the IMF or the World Bank by you
or the Finance Minister. If you have not
discussed, you may say so. If you don't
know whether the Finance Minister had
discussed or not, you may say so.

SHRI SUKH RAM: Madam, as far as
the Plan documen; is concerned, while
preparing this document and formulating
the policies contained in it we neither have
consulted the World Bank authorities nor
have we been guided by the World Bank
authorities. T can only say about this
Plan document. I cannot say about the
other matters you have raised .such as
finaincial matters and others. I am not
concerned about them. You may put
those questions to the right quarters. As
far as the Plan documen¢ is concerned, I
again emphatically state here that we have
not been 'guided by the World Bank po-
licy. This is our own Plan and this Go-
vernment has framed this Plan.

SHRI SUKOMAL SEN: Madam. thc
Minister’s position is pathetic. He is in a
quandary.

THE DEPUTY CHAIRMAN: Now,
you ‘ask your question. No comments,
please. T have already got a lot of pro-
lem.

SHRTI SUKOMAL SEN: Madam, [
fully support whdt Mr. Salve has said..
The Ministe; is repeatedly saying about
the seal being put by the NDC and there
is no secret about'it. Iwould like to know
from the hon. Minister specifically whe-
ther before the: NDC meeting or after
the NDC meeting, at any stage—even at -
the prepatory stage of the Eighth Plan,
approah paper—there was any constulta-
tion by the Government—either by the
Finance Ministry or the Planning Minkstry
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[Shri Sukormal Sen])
—with the World Bank ang whether any
document by the World Bank exists on
our Plan. A specific reply to that shoyld
come from the hon. Minister, Madam.

"SHRI SUKH RAM: Madam, I have sta-
ted it a number of times and I still state
that the letter which I have received from
the Finance Ministry stated that the do-
cument was noi made available to the
World Bank either before the NDC ap-
proval or after the NDC approval. It is
there. The World Bank, with reference
to the press report, has sent up a com-
munication stating that they have not sent
any comment to the Planning Commis-
sion. So, these are the facts available
with me. I can speak only on the basis
of these facts. Bug if the hon. Members
have something else, how can I help
them?

SHRI SUKOMAL SEN: I would like to
know whether such a document exists or

not,

THE DEPUTY CHAIRMAN: Now, I
think, he has made  his position very
clear| Whatever facts he has he put it be-
fore the House. Now, Mr. Morarka.
You have asked so many questions in
between, unofficially,

SHRT KAMAL MORARKA: I was only
defending the hon. Members.

THE DEPUTY CHAIRMAN: You are
creating heat in the House.

SHR1 KAMAL MORARKA: Madam,
my supplementary is very small. I dont
want to enlarge the scope of this ques-
tion to economic sovereignty and other
things., The specific question was in Te~
lation to-an Indian Express report whether
the . World Bank was. taken into confidence
about the Eighth Plan before the Parlia-
ment was taken into confidence. The re-
Ply says “No”. But further an the ans-
wer he says that the ‘Plan document is
yet to be placed.in the Parliament. Even
today- it is not placed in the Parliament.
He. says. on 6th July it was circulated
to the Members of the Consultative Com-
mittee. Suppose we accept it for the sake
of this argnment, Then he says-of another
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Question 56

date. On 22nd and’ 23rd* May the NDC
approved it after which'j; is' 4 public do-
cument. Madam, even ‘conceding that—
NDC is not Parliament; they are two dis-
tinét entities—the Paris meeing was held”
on' 19th of May. Before the NDC put ifs
approval on thé Eighth Plan the World
Bank has circhlated its comments to the
Indian Governmen; sin Paris on 19th
May. It is three days before the NDC
gave its approval. It is three days before
it became a public document: Then the
question should have been, answered by
the Finance Minister. He is present here..
T would like”him to enlighten us how
on earth the Worlg Bank has' commented
on the Eighth: Plan which was .yet to- be
approved by .the NDC. How does ‘the-
Government of India accept such a posi-
tion? That-isimy clear and’ precise point,

THE DEPUTY CHAIRMAN: This
question is- in the name of the Planning

Ministry, . The Planning Minister  was not

a Minjster at. that: time. . - (Interruptions)
You cannot ask the Finance Minister:. .
(Interruptions),

SHRI KAMAL MORARKA': How can
it be ? , B ‘

THE DEPUTY CHAIRMAN: You
have not heard me.

SHRT KAMAY. MORARKA: Mt. Bhar-
dwaj was also ‘here ‘just' how. '

THE DEPUTY CHAIRMAN: + You
have nog heard me. I canno¢ allow- the:
Finance Minister to interfere: with .the-
question which is being tabled to. :the
Planning Ministry. Otherwise there. will
be'no limit t~ the question. Lo

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS AND-MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS - -
(SHRI M. M.: JACOB): Madam, Rule--
58 is very clear. A question must be pat’
to the Minister concerned.: You cannot”
{go - against Rule . 58. (Inlerruptions). -

THE DEPUTY ' CHAIRMAN: The
Planning Minister has- answered it but
You arg .not- satisfied. - (Interruptions). . He
had the inclination; I gave the time. What
else do you want? '

SHR] SUKH RAM: Mr. Morarks has
put a question and he has given t»hg rgply
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:to::that. question hjmself, According to
him the mecting of the World Bank was
hely on 19th, May. I am not .aware of
that,

SHRI, KAMAL MORARKA: If he is
not aware, the whole question collapses
because the whole pews item is based on

-that. “If :hé' is for aware of it, how can
-he answer? i

SHRI SUKH RAM: Will you please
listen to me?

SHRI KAMAL MORARKA: No, T
. don’t want to listen to you. You cannot
force me to listen to. you.

SHRI SUKH RAM: Or have you mo-
" nopolized speaking in Parliament?

SHRI V. NARAYANASAMY: If you
don’t want to listen to him then why are
you' putling questions?
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SHRI SUKH RAM: I take full respon-
' sibility for the past.events also. I am not
shrinking. . I am not saying that I was not
~a-Minister' at that time. What | say 1s, on
the basis of records I say that the Finance
Minister also has very categorically stated
in the letter which I have received that
they did’ not receive any comment of the
World Bank before the NBC  approval
or after the NDC approval,

SHRI KAMAL MORARKA: How can
he say befere or after? If it is before the
approval - then it is a serious matter.

THE DEPUTY CHAIRMAN: He says

that :he did not receive that before or
xaﬂ'clf. The matter is closed now.

TR S
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Question 58

SHRI KAMAL MORARKA;' He is not
aware of it. Let lmn find out tha facts
and come back to the House-

SHRI SUKH RAM; Will the hon.
Member be satisfied if I say whatever he
waats me to say?

SHRI KAMAL MORARKA: Please
find out the facts and come back to the
House; then L will be sat@sﬁed. (Inle_rrup-

tiong)

SHRI SUKH RAM: 1 have stated a
number of times that we also in the Plan-
ning Commission have not received any
comment of the World Bank.

THE DEPUTY CHAIRMAN: That clo-
ses the matter.  The matter is closed now.
Now Papers to be laid on the Table.

it AL TEE WH AT AFF
- A9 A AW G- . . ()

grawmfa © el ST # SR
“q’fﬁﬂﬂ...(m)lﬁﬂmﬁ
F g AEEFAT AR nggr
SO BRSO
. (FT=am)

" it wortw wom A F oAt
qef 8 AT ¥ .. (sumEm)

THE DEPUTY CHAIRMAN: This is
not a matter of any party. We are not
havipg any discussion. Mr. Mathur, this
was a question. There s no question:of
any party. Please don’t bring parties into
it. Tt was an extension of the Question
Hour.




